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CENTRAL ADMINISTRATIVE TRIBUNAL

FRINCIPAL BEMGH : MNEW DELHI

C.C.P. NU. 58/92 in DeCILeD CN ¢ 07.02.1992
OoA. NU. 2317/91

Ram Ashrey ham RN Fetitioner
VS.

V. F. Sawhney & Ors con Respondents

CORAM

THE HON'BLe MR, JUSTICE V. S. MALINMATH, CHAIRMAN
THE HON'BLE M. P. C. JAIN, MEMBER (A)

Shri . T. S. Murthy, Counsel for Petitioner

' CRDEH (CRAL)

(Hon'ble Mr, Justice V. S. Malimath, Chairman) :

The interim direction breach of which is complained
in this petition required the respondents to consider
engaging the petitiorer as L.5.C. on casual basis if
vacancy is available in preference to persons with lesser
qualification. The respondents have informed the
petitioner that they are not in a position to offer
appointment to the petitioner as they are not proposing
to fill up any of the vacancies on ad-hoc basis. The
learned counsel for the petitiomer contends that if the
vacarc ies are there, the interim order mandates them to
appoim the petitioner. we find it difficult to accede
to this contention of the learned counsel. The clear
effect of the interim direction is that if vacanc ies
are there and the authorities find the need to fill up

those vacancies, then they have to appoint the petitiorer

Vfin preference to persons with lesser gualifications.
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Herce, it is not possible to take the view that there is
any violation of the interim direction given by the

Tribunal on 8.10.1991. The petition is accordingly

dismissed.

( P. G JAIN) ( V. S. MALIMATH
MEMBER (A) CHATIAMAN



